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Title: Need to expedite gauge conversion of Ratangarh-Sardarshahr and Sadulpur-Hanumangarh railway lines in Rajasthan and augment train
services in the State connecting Churu Parliamentary Constituency.
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BUSINESS OF THE HOUSE

HON. DEPUTY SPEAKER: Now, the House shall take up Item No.154€"The School of Planning and Architecture Bill, 2014, for consideration and
passing.

Hon. Members, before we take up the consideration of the School of Planning and Architecture Bill, 2014, we have to allot time for discussion. If the
House agrees, we may allot two hours.

SHRI K.C. VENUGOPAL (ALAPPUZHA): Sir, yesterday also we had discussed the same issue. I have the Business Advisory Committee Report with
me. Last Thursday we had met in the Business Advisory Committee meeting. We had already agreed to take up four items, one is Labour Law;
second is Merchant Shipping (Amendment) Bill; third is Merchant Shipping (Amendment) Second Bill and fourth is discussion on the Supplementary
Demands for Grants. This Bill has not been listed in the Business Advisory Committee meeting. If there is any urgency, the Government has the
freedom and the hon. Speaker has also the freedom to include any business. Has this Bill got any urgency? Every day they are pushing new Bills. The
Members are very much interested to participate in every Bill. Without prior notice, how can they participate in the discussion and passing of this
Bill? This is the type of attitude. Yesterday, we had discussed the same thing. Today also the Government is pushing the Bill without any prior
notice. This is going on. Sir, I need a ruling from you.

THE MINISTER OF URBAN DEVELOPMENT, MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION AND MINISTER OF PARLIAMENTARY
AFFAIRS (SHRI M. VENKAIAH NAIDU): There is no need for having a ruling on such matters. It is the question of convenience of the House,
Government and the Members. Please try to understand that the business is arranged in such a manner that we have something in Lok Sabha and
something in Rajya Sabha. Suppose Rajya Sabha does not function or does not transact business and we do not get business, then what will
happen? I do not want to blame anybody. Who is responsible is a different matter. First, Parliament is collective of both Lok Sabha and Rajya Sabha.
Secondly, the House is supreme. The House allots the time. This Bill is listed in the regular business. It is not supplementary. It is in the regular
business. So, please try to understand and take up the discussion.

SHRI K.C. VENUGOPAL : What is the purpose of BAC?

SHRI M. VENKAIAH NAIDU: The BAC has got its own importance. I am not denying it. But sometimes it happens in the House. We will take to the
BAC other issues which are there.

SHRI K.C. VENUGOPAL : You have already listed Discussion under rule 193.

SHRI MULLAPPALLY RAMCHANDRAN (VADAKARA): Yesterday also it happened. It cannot be made as a practice.
SHRI M. VENKAIAH NAIDU: There is no violation of anything.

SHRI K.C. VENUGOPAL : It is not the question of violation....( Interruptions)

PROF. SAUGATA ROY (DUM DUM): The Bill is not a controversial Bill. So, we have no objection in that way. But please understand that unless the
Members know beforehand what is being debated, how can they prepare? This was listed in the business. The List of Business came to our house
this morning. So, when will the Members have the chance to prepare?

Secondly, as far as amendment is concerned, normally amendments are to be given one day ahead of listing of the Bill. Now, if you place the
Bill today, how will they prepare and give amendment? Still two amendments have been given by Shri Tathagata Satpathy. He must have given them
today. So, please advise the Government so that there is enough time to prepare and give amendments.



SHRI M. VENKAIAH NAIDU: Saugata Roy Ji, to my knowledge, this Bill was introduced yesterday and it has been listed in the List of Business of
today. It is not supplementary business. That is why, he has moved amendments also. Let us discuss it. If the House normally functions, I have no
problem at all. €| (Interruptions) You participate in it as much as you can.a€} (Interruptions)

PROF. SAUGATA ROY : They must have a plan that this is the routine for this week. Then we can prepare ahead....(Interruptions)
HON. DEPUTY SPEAKER: Your point is well taken.

SHRI MALLIKARJUN KHARGE (GULBARGA): Then, why is Business Advisory Committee there? ...(Interruptions) Whenever we raise an issue here,
you say that no notice is given; no information is given. I respect the Chair and also Shri Venkaiah Naidujis's Government. But, when you say
something, you should also follow it. You should not say one thing and do the other. That is not fair....(dnterruptions)

HON. DEPUTY SPEAKER: You are a very senior Member.

SHRI MALLIKARJUN KHARGE : I never questioned it...(Interruptions) We respect the Chair. I said that such things are always taken in the Business
Advisory Committee meetings. You always insist that you are for Calling Attention, Half an Hour Discussion and all other things. But, many things are
pending. For other things you ask the rules and question the timing. You take up the discussion, which is already continued under Rule 193 about
flood and natural calamities.&€| (Interruptions)



